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GENIi AI..ACMINI~TrtAn VE T..~IBUNAL
ALLiHrB AD~E rQ-IJ-ALLH-II-BAD. ,

Alla-habad, this the 24rth day of January, 2003.

QUO.ti1.1: Hot,s. Ml1. JUSTICE B.R.K. THIVaH, V.C.
!:L~.l1AJ. GEN:.-.K:,.K.:)hI VA:jTAVA,A. 1.1. _

O. A. No.1445 of 2002.

Umesh JJhar 0.vivedi ~O Late saru Dhar l..)Nivedi"y Village &

Post l\lalhanpur, Via Bans Gaon, District Gorakhpur.

..... ... .. • • • .• Appl .icant •

Counsel for appl Lc arrt : :)ri K. C. ;jinha.

Versus

1. Union of India through $ecretary, l,1inistry of Communication,

ept. of Posts, Dak Bh ewan, New J,)elhi.

2. Chief Post Master General, U.P. Circl e, Lucknow,

3. Post liaster General, Gorakhpu r rtegion, Gorakhpur.

4. Director, Postal ~ervices, Gorakhpur.

5. ~enior ~uperintendent of Post Offices, Gorakhpur Division,

Gorakhpur .•• " ..... • • • •• rtespondent s .

Counsel for re spondent s Sri G. H. Gupta.

o R J E n (0. AL)

BY HON. jIM{. JU ~'TICE • rt. K. THIVEDI~ V.~"

Before we could sign the order, ~ri K.C. $inha,

Counsel for applicant appeared and made submissions. .jri

$inha has pl aced strong reI Lanc e on the 1 ett er of the Post

j. aster General dated 4.12.2002 fll ed as Annexure-I to rej oinder

affidavit and has submitted that the applicant has reasonable

chances to get an order of regul drisation from the superior

authorities of the department and in the circumstances the

action on the basis of impugned advertisement may be directed

to be kept in abj!yance. rvel Lanc e has also been placed on the

I etters annexed as A-8 and A-16 wriich contain cor.cespondence

regarding regul arisation of the app icant b e"tween Dir ct or

General Posts and Post I'. aster General , .:>ri G.R. Gupta, Counsel

for the respondent3, on the other hand, submit ed that the

applicant las appointed as substitute then he has no right



,

2

to question the advertisenent issued for sel ection of the

candidates on regular basis for appointment. He is not

entitled for any relief.

2. ~e have carefully considered the subn ass i.on s made

by the parties and in our opinion, the ends of justice will

be served, if the matter is referred to the Post Master ~neral,

hespondent No.3 to consider the case and pass suitable orders

so as to balance the interest of the individual and the

department. The application is accordingly disposed of with

the liberty to applicant to approach rtespondent No.3 by making

representation which shall be considered and decided expedi ti-

ousl y in any case within a month f ran the dat e a copy of this

order is f il ed.

No order as to costs.

A.M.

Q--------iP,
v.C. \

Asthana/


